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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, CALCUTTA BENCH, CALCUTTA

O.A.No. 350000 Yy q of 2018

~ IN.THE MATTER OF:

! Ms. PRIYANKA BHAGAT, daughter of Shrj
1 Goutam Bhagat, aged about 32 years, residing
at 58, ‘Bazaz Mahal' Barrackpore, District- 24-
Parganas (North), Pin-700120, and working as
Junior Works Manager in Rifle Factory,
Ishapore, Post Office- Ishapore Nawabganj,

District- North 24-Parganas, Pin 743144,

I ...Applicant

-Versus-

1. UNION OF INDIA service through the
Secretﬂary, Ministry of Defence (Defence
and Production), Government of India,

South Block, New Delhi-110001*

2. THE CHAIRMAN-CUM-DGOF, Ordnance
Factory Board, having his office at 10A,

Shaheed Khudiram Bose: Road, Kolkata-
- 700001
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District,-24-Parganas (North), Pin-743144:

|

!

4, THE | DIRECTOR OF  ESTATES,

Government of India, Ministry of Urban

|

Development Department, Nirman Bhawan,

New Delhi- 110011

...Respondents.

\@&9\)

1 V\\ - — 4

| *i]

I

10 i

~ 3. THE GENERAL MANAGER, Rifle Factory, I
léhapore. Post Office-Ichapore-Nawabgan;,
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1 0. 350.449.2018

0. 0.A. 350/00449/2018 | Date of order: 25.4.2018

Present: . Hon’ble Mr. A.K. Pattnaik, Judicial Member

For the Applicant : Mr. P.C. Das, Counsel
For the Respondents : None
ORD E R (Oral)

A.K. Pattnaik, Judicial Member:

Heard Mr. P.C. Das, Ld. Counsel for the applicant.
2. Mr. Das, Ld. Counsel for the applicant submitted that this is a case where
the applicant has been unnecesearily' hérassed as because of non-grant of
House Rent Allowance whereas no quarter was allotted in his favour. Therefore, ‘

the official respondents cannot blow hot and cold at the same time. Mr. Das, Ld.

Counsel submitted that the applrﬁt has f|Ie<§%ﬁ‘éL© Aﬂalleglng non-action on the

part of General Managerm:hﬁe;ta- .y Icl?épere by not issuing “No
Accommodation Certiﬁcﬁfg a i RAtgf fje applicant. Though
the applicant had preferred a r%' 4.?' ,_ - 19. 6'"20" 7 to respondent No.
3, but till date the séi:iH respopdxggins&sm‘%gf‘ﬂght ovef the matter and ‘No
Accommodatlon Cemﬂeete:’{ls’f:&\bemgwlsegeaﬁ{ avour of the applicant.
Therefore, he is deprived of gettlr?a*H;zjever; month/{

M~W¢M

3. Mr. Das, Ld. Counsel for the applicant submitted that the grievance of the
applicant would be more or less addressed if a specific order is passed by
directing the concerned aufhority i.e. respondent No. 3 to dispose of the
representation dated 19.6.2017 within a specific time frame.

6. Though no notice has been issued still then | think it appropriate to
dispose of this O.A. by directing the respondent No. 3, that if any such
representation have been preferred on 19.6.2017 and the same is sﬁll pending
consideration, then it may be considered and disposed of by way’of a well-
reasoned order within a period of three months from the date of ;eceipt of a copy
of this order under communication to the applicant and if after such

consideration, the applicant’s grievance is found to be genuine, then -expeditious
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- steps may be taken within a further period of three months from the date of such

consideration to extend those benefits to the applicant.

7. . I make it clear that | have not gone into the merits of the matter and

all points are kept open for the respondents to consider the same as per the rules

and regulations in force.

8. A copy of this order along with paper book be transmitted to the
respondent No. 3 by speed post for which Mr. Das undertakes to deposit

necessary cost in the Registry by the next week.

9. With the aforesaid observation and direction, the O.A. is disposed of

A
(A.K. Pattnalk)
Judlcual Member
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